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Heard. Thiz iz 3 Contenpt Petition Lov

Aireztions of £his Tribunal, passsd in TA 552,724,
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dis-obeying the

on 12.3.93. The

learned zoinsel f£or the responients hazs stated that the direcst icns

havz beerd substantially com:lizd with. However,
counsel for the applicant /petitioner states that
has not received the difference due in regard to

cn account of an upward revision of pay. If any

on account of leave encashment or any supervisony

not been oaid £o the applicant /pet it ioner, it is

metitioner to file a fresh Oa.

M

2. e £ind no dis-dbe diznse Sf th

the lzarned

the petiticner
leave encashment
difference due
allowanoe have

open to the

directions of the

Tribunal. This Contempt Petition stands dismizsed. Hotioes are

discharged.
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